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if so adv1sed.

(S.F

Mr. P.N. Jatti, Counsel for the appllcant.
Mr. Vijay Singh, ﬁroxy counsel. for
counsel for the respondents.

!

The learne@ counsel for the applicant‘makes a
_request to withdraw this OA with a llberty to f11e a
fresh OA, if so advised.

In view of the submissions made before us, w=
this OA is disposed of as withdrawn w1th a liberty
to file a fresh OA, ,
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}i MEMBER (J)




